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A ICbeme costinlt about Rs. 1 lakh is 
under cnn.ideratioD of' the GovClnment 
aad if the same is found financially viahle, 
it will be sanctioned. The exchange is 
liUly to be COIUmWioned in about q 
!DODd as' time from the cfate of apprl)val. 

Ooeares or IDdastrl_ darla. 
Ocaober aad November 1977 

4108. SHRI K. LAKKAPPA: 
(SHIH SAUGATA ROY: 
ISHRI RAJK.ESHAR SINGH: 
SlUU HUKA~I CHAND 

KACHWAI: 
SHRI G. M. BAXATWALl __ \: 
SHRI VI~OD BHAI B. 

SETH: 

WiLl tM Minister of PAIlLIA~IE.,,\-
TAlty AFFAIRS A.,,\D lABOUR be 
pdea.cd to .tate: 

. ~) ~ther the labour unrest in lOme 
~ states havt" been on incn:ase 
for the last two months; 

~) if 50, whetht~r many induauialists 
hlWe cla.cd their industries due to this 
labour unrest; 

(c) if so. how manv industries wen' 
cloecd in October and'Xovemlx-r, 1977; 

(d) whether Union Labour Minister 
has intervened in thO(' disputes and has 
been able to rropen these industries; 

(e) whether thl" main cause of this is 
non-payment of bonus to the employct~; 
and 

(f) whether complaints havl" bel"n 
received in tbe ministry about the non-
paymeat oi bonus to the employet'5 and 
the action being takl"n? 

THE .MINISTER OF PARLIAMEX-
TARY AFFAIRS AXD LABOL"R 
(SHRI RAVIXDRA VERMA) la) to 
(e): The State GovernmenUi and Cnion 
Territories havl" tx-t~n rcq u("lltcd to f u r-
nish the required information, The in-
fonnation is await,'d and will 0,. laid on 
tIH: Table of the Sabha in due cours.·. 

(f) There are soml" reporl, of non-
payment of bonus in a few units undl"r thl" 
&alii Law. As thl:' Statl:' Govf':'rnment~ 
are the appropriate Governmr.nts in 1"("5-

pa:t of most of the units under the Pay-
IDCIIt of Bonus Act, 1965, dtailed in-
focmacion rqarding cues of non-pay-
ment bu DOt been received. Any dis-
pute IIIIntiog to DOD-payment of bonus 
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i. treated u a dispute" under the Indus-
trial Dilputcs Act which provides for 
the mechanillll of resolution of IUch 
dilputes. 

.... EDapIoJed at lacUaa RIp 
Commleelee, Loadoa 

41og. Prof. P. G. M:\\,ALANKAR.: 
Will the Ministrr of EXTERNAL 
AFFAIRS be pleaed to state: 

(a) tbe Dumber of person. of Indian, 
British &ad other nationalities employed 
at the Indian High Commiaion, Lon-
don'. Office in all its unit!; 

(b) the: total COlt of the said 
High Cornmi.ion in terms of salaries 
allowances and other anlenitia paid 
l() the ernploycel, as well as ex~IU<'S' 
incurred on account of the rurming of 
the said High Commillllion ; 

(c) the number of vi.iting Indians of 
all shadel and varieti" who called st 
India House and allied units in Loc1don 
for assi.tance of one or the other kind 
during the yon, 1975, 1976, 1977; and 

(d) actual asistance to .0 giHn, with 
broad outlines therc-to ~ 

THE ~UNISTER Of STATE I~ THE 
M.I~ISTRY OF EXTERSAL AFFAIRS 
(SHRI S. KU~DL"): (aJ 

(I) Indian nationals : 356 

(2) British national~ : 26 

(3) Other nationalitil">\ 
(i) Shei Lankalb :I 

( ii) Kenyan, 
(iii) Mauritians 
(iv) Nepalese 

(v) Spani.h 

(b) The total cost of tht~ running of 
the High Commi5Sion of India ill Londoll 
during the financial year 197h-n was 
Rs. 2,69,52,000. Of this amount sala-
rif'S and allowancf'S, housing and IravrJ 
amenities accounted for Rs. 1,47,36,600. 

Ie) and (d): Annual statistics d visitors 
arc not maintained a., such. Many have 
only marginal queri(:I in respollJ(" to 
which auistace i~ rendered on the .pot; 
however, the approximate numlJer of 
visitors is 130 to 200 per day. The major 
types of aaistaDce t:omprisc the giving of 
CODIuIar aDd pUlport services, com-
mercial auiatance and assistance to Ilu-
dents and general information in regard 
to India. 




